IN THE CENTPAL ADMINISTRATIVE TRIBUNAL
_JAIPUR RENCH

O.A. 272/94, : Date of decision_15.1234
P.M, Srivastava «sesApplicant,

Vs,
Union of India & others, «+s+eRespondents,

CORAM: HOM'ELE MP., JUSTICE D,L.MEHTA, VICE CHAIRMAN,
HON'BLE MS. USHA SEN, ADMINISTRATIVE MEMBER,

For the applicant - Mr. R.N. Mathur, advocate,

For the responients - Mr., £.8.Haszan,counsel for
- Respondents MNo. 1 and 2,

Mr. BPharat Yadav, advocate
brief holder of sh. G.C.Chatarji,
councel for Responient Mo, 3.

ORD E R (ORAL)

( Hon'hle Mr., Justice D,L. MEHTA, Vice
Chairman )
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Applicant ic a retired employse who,
initialiy, wzs appointed in Central Statistical
Organisation on the post of Junior Artist on 10.4.56.
He continued to hold the samne post till 11.8.64.
Applicant was sent on Jdeputation during this period

to National Mineral Déveloprment Corroration (for short
&
K
from 1.2.62 till 18.7.63. After thé aforesaid p=riod of

VIDC '
"NPMC") for a pericd of one and half year; commencing

deputation, the cservices of the applicant were

repatriated to the Statistical Organiszation egsdm: Tlo.. UL
Aprplicant applied for a pocst in Wational Councel of
Educational Rscearch and Training ( for short HCERT ).
Apnlicant was appointed as Lecéurer in audion visual

Education,

2. There ic a dispute akout the pencsion., As
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far as the pension commencing £rom the date of his
appointment4as ﬂécturer ie concerned, the same hasg

bzen paid, There is aleo no diespute betwszen the parties
about tizbs fact whathzr the services rendered earlier
should be added or not., The only Jdispute ies zbout the
contribution which was to be made by the NDMT to

the Govt.

3. The Govt., haz come with a case that thouqgh
Nﬁﬁfﬁzc. has paid Leave Salary, Pension Contribution

in respect of the periocd the applicant was on deputatijn
with that Orgahisatian, it has exprecsed its inability

to pay the penal intereszt on Jdelayed paymsnt. As

0]

a ruls, payment of penal interest ie obligatory and
nj%?ﬂ}c. has failed to pay the rame, then it iz the
recponcibility of the emplovee himself to pavy the same.
This is the diszpute between the parties.

4, The case of the applicant is that the Govt,
haz not taken apprdpriate measures at appropriate time
and he ie not reszponsible for the payment anl either
the Nféf&lc. shonld make the pzyment to the Govt.
if it is & case of delayed paymznt or thz Govt,
should make ths contribution of interest out of its
own funds,

5. As fzr as the Council is conecernsd, they

hat the Couneil will

O
ALl
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o
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have comz with epecific
e alle to extend the kenefits of combined cervirce
for pensionary bensfite only if the Ministry of
Planning Adischarges their liability ky remitting
lamg-sum amount to the Council aslongwith certificate
" of qualifying =ervice for pensicon purposes,

6. In the factz and circumstanc:s, one thing

¥

has emerged thet the applicant, who was an employ:ze

{t

of the respondents, iz suffering beceuce 0f inter-ze

.'..'3
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dispute between the responiente, There is a trouble
with this Tribunal s1lz0 thatfgaﬁé iz not a party in
this O0.A, So, we <&n not determine the fault of

any of the partizs. Taking into ccnesideraticn, we
acca2rt the C.A, in part and Jdirect Respondents No, 1
and 2 to remit the amount which they have received
from MDMZ and malke the payment of the =aid amount
immediately and they should issue a certificate as
dezired Ly ,Reszpondent No. 3:in Annexure A/l, 3dzted
25/30,8.1993 ‘ahout the qualifying service for pension

TUrpo se s, The O.A. is dAispocsed of accordingly.

No order as to costs,
i b 0l

( USHA SEN ) (/of,. MEHTA )
ADMINISTEATIVE MEMEER VICE CHAIRMAN




